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1,0FDER DATED 02,07,2004,

Mplicant Biahitrananda
Majhi, a sab-Postmaster is faeing a
Ccrl,proeeeding on the allegation of
misappropriation of publie money,én
the basis if:the FIR lodged on 8.12.03/
py the sDIP filed in Purighat Poliece
statien of cuttack Cj.ty}?iﬁ appears, he

has been granted anticipatory pail by

the Hon'ble High Court of @ri%
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27,1,2004 in"BLAPL No, 246/04 In_the

present 0.A, Under seetion 19 of the
Administrative Trisunals Aet,1985,he

has ¢halleneed the suspensien otder

passed under Annexure-A/2 dated 5,3,2004,

It sppears, en contemplation of a |
diseiplinary sroceedinegs te be started *
against the applicant,he has been placed

under snspensien by the eompetent sutheiity

in exereise of powers vested under Rule-

l¢ of the CCS(CCA)Rules, 19265,

- Power of suspension/on contempla-
tien of a‘iiscipliniry prbceedingglis
within the eempeteney/rules vested with:
senier Supét, ef Post Efiees in respeet
of Postal Asst,/SPM,There deine ne prima
faeie ease available in faveur of the
Applieant ,in this ease, this @,A, is
dismissed witheut beins admitted, -

Send sopies of this order alonswith
eoples of the e.A./to the Respenédents anil
free gopies of this erder be alse hanéed
over te shri Nityananda Behera,learned
Ceunsel appearirg feor Applicant aﬁd te
ﬂr.Anup K,Bose, Learred Senior starding

Ceunsel;on whom a eepy of this @.A has
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already been served,




